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Order dated 20,6.2002

Heard Shri D.P.Dhalasamant, learned counsel for
the 2pplicant and Shri S.R.Patnalk., learned Adél.St andine
Ceunsel for the Respondents and perused the recerds.

Applicant entered inte the railway servicesen
15.4.1961 and received a premcotien as M.C.M.Fitter (w.e.f.
1.3.1993) en 16,4,1%94, He faceé retirement frem service
on 31.5.1994. Retirement benefits/D.C.R «G. were pald te
the Applicana?-Z:imost éne year on 19.4.15995, On 3.6.1996
the pensien scheme was revised @.e.f. 1.6.1994) and en
consideration of the representatien dated 30.11.1996
of the Applicant, differential arrear D.C.R.G. amounting
te rs.1584/- was paid to him en 14.6.1999, |

In the present O.A. the Applicant has prayed fer
interest for delayed payment of D.CR G, It is the cagse
of the Applicant that De.CeR.G. ought te have been paid
t© him within three menths (90 iayé) frem the date of
his retirement and the Applicant havineg faced retirement
wee.f. 31.5.1994, ks DoCoR G o ought te have been paid
te him by the end of August/%4, Since the D+.C.R.G.
amount was actually paid@d to him en 1%9.4.1995, the
Applicant claims interest for the peried between 1.9,1994
and 19.4.1995. |

The facts stated above were not disputed by'

Shri S«.R.Patnaik, Addl.Standing Oodunsel for the Rallways
in ceurse ef hearing. Shri Patnaik, hewever, disputes the
claim of interest. Shri Dhalasamant, Advecate for the
Applicant submits that under the Rules interest was
payable te the Applicant fer deiayed payment of DBRRG,

In the aforesaid premises, Respondents are

directed to pay interest te the applicant, as due ané

admissible under the Rules.Interest, if TR payablej
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te the Applicant, sheuld be paid te him within
a period of 30 (thirty) days frem the date of
receipt of copies of this erder.

The O«A«, with the observation ané

iirection‘fmade abeve, is disposed of . Ne cests,

ALl
MEM (JUDICIAL)

Oréder dsted 20,6,2002

Send cepies of the order te the
Respondent s at the cest of the 2pplicant, en
whose behalf Shri Dhalasamant undertakes teo
file the regquired postaees by 24.6,2002,

Free copies of the order be made
available to the counsels of both sides.
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